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FT.3T. 1802(37).—Fval T TLHTL, TEIT TSR AT 4% (284S & ¥<) (R =ad za
TET Sh SATTAT FgT AT g) =l €T 3F il IT-TT () FTT T&T ARAT T TIRT FLd g, T THTETH
A F T ARy ST wem et Uiy AgMm Eer 2 & R 39/duo &
. 71,4 9/R 0 o (FTATIT — ATET T HIAT & ) TF & Y@< & AATT (ASTHT ,95€ Mee< qigd /AR A9
T AT AR ), ST, Tl 37T =T o AT TSI o (o0 g i sroferg g Sraeer wferg aoia =
ST § 3T 3T B, UHT I A7 TSI FIA o S ST AT AT HLAT g |

Fre oft =xfer, ST 9 § Raag g, 36 aferfaaw & gmer 337 6 S7amrr () F 1w q@tw sase
& forw UEY S/ 3 ST 9% TS 26 ATAAAT o T hl ARG H T (& & Hae Tu=T s
Tohe T T |

THT T AT T&H TR, TAT ST et svegmor =7 forfera =0 & forar St i
ITH IHE AT AfAw T BT STy o werw wrfet, ottt i st = 9 97 Bt Ate srearh
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BT T ST T SATEL ST 3T UHT AT 7 TS o6 TATG T5T UHT 32 A FA & T, T(@ HIs 2,
S e ITTeahTT saeas a9, AT T AT a7 AT T SAATT FE T IT SAATATT HL G |

3% srferfaee ot o= 39 Y IT-emT (R) F el et wrrereRTr g T A v oft srer sty

g |

T SATAEAT  FAT AT ATAT I o LT AT AT AT TeOH TTIAFRTL F I HIATAT § ITASH]
& Sl 3eT [Raas ARRAT G HLreor 3T ST 9t 2 |

AAT

AETATY TS 3107 forer F T gmamt |6t < ¢ % Ry, 3w/cqo & fRfY. w/% 0o (FeaTor — stier gaer
HIAT @ ) o [orT o111 ST ATt ST L d FTTaT §La1 Higd qH F1 dierg faewo.

TS T 71T: HEITY S 7 T ST
%ﬁm e geT g s TER || g & e S %7 & SRR Rl
wer (FaTiT TTE) (BFT)
1 2 3 4 5 6
ST T H: TS
UEEIKIGHC IR LIC]
1 138 BEL Feft 0.0096 (2#27¥) 0.0096
2 139 IBELl FefY 0.098 (FFI¥) 0.098
3 192 [REL Eil 0.003 (FF7¥ ) 0.003
4 193 BEL FT 0.003 (%I 0.003
5 196 [REL Eil 0.021 (FF7T) 0.021
6 234 [REL Eil 0.03 (FFa7) 0.03
7 235 BEL Feft 0.009 (FFa7 ) 0.009
8 236 [REL Eil 0.0175 (247 0.0175
9 40 [REL Eil 0.0075 (247 ) 0.0075
10 41 IGEl FT 0.0147 (%) 0.0147
11 48 IGEl Feft 0.03 (FT7) 0.03
12 49 [REL Eil 0.003 (FF7¥ ) 0.003
13 50 BEL Feft 0.029 (777 ) 0.029
14 51 GEil Feft 0.005 (Z#a¥) 0.005
15 61 IBELl FeT 0.0625 (ZFaT) 0.0625
Total 0.3428

[®T. 7. RO/NH-12014/56/2024-MAH/ZONE-IV/3A]
g fiET, e




[$TRT [I—=vE 3(ii)] T T TSI © T 3

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 8th April, 2026

S.0. 1802(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for the
public purpose, the land, the brief description of which is given in the Schedule below, is required for Building
(widening/Two lane with paved shoulder/four laning, etc) maintenance, management and operation of National
Highway No.61 in the stretch of land from Km 37/850 to Km 57/900 (Kalyan -Andhra Pradesh Border Section)
in the district of Thane in the state of Maharashtra

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, raise objections to the use of such land for the aforesaid purpose under sub-section(1)
of section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Sub Divisonal Officer Kalyan, in
writing and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being
heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either Allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be covered under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired, with or without structure falling National Highway No.61 within the
stretch of the land from Km 37/850 to Km 57/900 (Kalyan- Andhra Pradesh Border Section) in the district of Thane in
the state of Maharashtra.

State: MAHARASHTRA District: THANE
SI. No. Survey/Plot Type of Land Nature of Area Area
Number Land (in Local Unit) (in Hectares)
1 2 3 4 5 6

Taluk: Murbad

Village: Narayangaon

1 138 Private Agriculture 0.0096 (Hectare ) 0.0096
2 139 Private Agriculture 0.098 (Hectare ) 0.098
3 192 Private Agriculture 0.003 (Hectare ) 0.003
4 193 Private Agriculture 0.003 (Hectare ) 0.003
5 196 Private Agriculture 0.021 (Hectare) 0.021
6 234 Private Agriculture 0.03 (Hectare ) 0.03
7 235 Private Agriculture 0.009 (Hectare ) 0.009
8 236 Private Agriculture 0.0175 (Hectare) 0.0175
9 40 Private Agriculture 0.0075 (Hectare) 0.0075
10 41 Private Agriculture 0.0147 (Hectare) 0.0147
11 48 Private Agriculture 0.03 (Hectare ) 0.03
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12 49 Private Agriculture 0.003 (Hectare ) 0.003
13 50 Private Agriculture 0.029 (Hectare ) 0.029
14 51 Private Agriculture 0.005 (Hectare ) 0.005
15 61 Private Agriculture 0.0625 (Hectare ) 0.0625

Total 0.3428

[F. No. RO/NH-12014/56/2024-MAH/ZONE-IV/3A]

SHAIKH AMINKHAN, Director
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